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3287. SHRI NIHAL SINGH Will 
the Minister of'IN'lltJSTRy be olea .. d 
to state: 

(a) the steps taken by Government 
to start paper industries in Monghyr 
and Purnea districts in Bihar; and 

(b) whether any proposal has been 
given by Federation of Chamber of. 
Commerce and Industry in this matter? 

THE MINISTER O'F STATE IN THE 
MIN~STRY OF INDUSTRY (SHRl 
CHARANJIT CHANANA): (a) and 
(b). Governnlent have been encour-
aging the setting up of paper mills 
based On agricultural residues in 
backward regions. Although represen-
tations have been made for the setting 
up of paper mills in Monghyr and 
Purnea districts of Bihar t no concrete 
proposal has! been submitted in 1'.his 
regard. 
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Amendment to 1.0. Act. 

3289. PROF. lvTADliU DANDA-
VATE: Will the Minister of L!'tBOUR 
be pleased to state: 

(a.) whether it is a fact that the 
Union Labour Ministry is considering 
a proposal for amending the IrLdustrial 
Disputes Act to enable the Cenb'e to 
interven(:'! to sett1e disput.es where the 
period of closure of lock-out exceeds 
35 or 40 days; and 

(b) if so, whether the same attitude 
'would be taken towards disputes re-
sulting in strikes in industric., due to 
the adament attitude of industrialists 
HlJd management? 

TIlE DEPUTY MINIS'TER IN THE 
MINISTRY O.r~ LABOUR (SHRT P. 
VENKA'!'A REDDY): (a) No, Sir. 

(b) Does not arise. 
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